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programme for reduction expenses was 
undertaken, and in fact, what they have 
mentioned is that they have a target of reducing 
the expenses. During 1986-87 the target of Rs. 
195 crores reduction in expenses was there and 
they have been able to reduce much more, Rs. 
238 crores. For 1987-88, the target is Rs- 232 
crores reduction in expenses but the figures have 
not yet come. What I want to point out is that in 
an organisation like the Food Corporation of 
India which does not have any manufacturing 
unit of its own, which is largely a trading 
organisation, the whole purpose of this 
organisation is to see that the farmer gets a fair 
price for his produce. At the same time the 
prondce is channelled to the consumer at a fair 
price. Now, Sir; the whole purpose of this 
exercise would be lost if the operations of the 
corporation itself become heavy as far as 
expenses are concerned because this corporation 
is supposed to replace the private trading 
infrastructure. The nremise on which this 
corporation was farmed or state trading in foad-
grains was started is that the wholesale deabrs in 
foodgrains, the retail dealers in foodgtains are 
charging a fat profit and the '•orisumer is made 
to pay much more. Now, Sit, if we are procuring 
wheat and rice which are the Two- main items 
dealt with hv this commotion if we are procuring 
that at a certain price find by die Government 
and ws are selling through the public 
distribution system, again the price is fixed by 
the Government. Sir, what will happen? Two 
things will happen. If the expenses are more, 
then the corporation will make a loss and in the 
annual report, they say that this corporation is 
supposed to function on a no profit no loss basis. 
What does this mean? From where Bill the 
expenses come? You will charge more from the 
consumers or you will try to pay less to the 
producer'-. Ulti-' mately, the burden falls on the 
common man. Since the Food Corporation 
reports do not show a loss, it means that the 
excess expense burden is being borne by the 
consumer. Now, Sir before the House allows the 
Food Coroporation of India to issue debentures 
or bonds for which this Bill is being introduced 
and passed by Lok Sabha, we should very 
carefully examine  whether the utilisation of  
funds 

is proper because in a situation of monopoly 
in which we are—not strictly monopoly but 
oligopoly because they are controlling more 
than 25 per cent of the total procurement of 
foodgrains—it will be very dangerous if the 
expenses of the Corporation are unbridled. 
What happens is when we introduce a 
Corporation like this, on ideological grounds, 
we do not feel like criticising it. After all, we 
feel we are doing a good turn to the farmer. 
The Corporation is required to do a good turn 
to the consumer without realising the 
inherent, inbuilt, inefficiency in our own 
machinery that we have set up. The figures 
are really alarming. That from 1981-82 to 
1985-86 the percentage expenditure has gone 
up from 28 per cent to 35 per cent is a very 
very serious matter. 1 would like the Minister 
himself to look into it personally because 
cutting expenditure is a very difficult task, 
specially in a public sector organisation. 
There would be employees, there would be 
overhead expenditure and the cycle of 
increase would be going on. But in spite of all 
these, it must be our attempt that with the 
increasing scale of operations, the percentage 
of expenses must come down. Only then we 
will be able to give real service to the 
consumer. Specially on the interest, we find, 
in 1981-82, on the operational scale of Rs. 
2800 crores, the total interest paid by the 
Corporation was Rs. 262 ciores. In 1986-87 
on double the operations, the interest paid was 
about three times the earlier figure that is Rs. 
650 crores. Last year it was Rs. 709 crores. 
This could be due to the increased lending 
rates of banks. It could be. But when we 
discuss commercial bank,, we always come 
up with the theory that their operations are not 
economical because they are leading to the 
Food Corporation of India and the agricultural 
sector at subsidised rates of interest. Sir, if our 
banking isystem is lending to the Food 
Corporation at subsidised rates and the Food 
Corporation's interest payment is going up 
disproportionate to the increase in its sales 
turn-over and its total operations, it is a red 
signal. Either the inventory levels are not 
correct, either they are having too much of 
stock or the stocks are not rotated correctly or 
they are operating at rates higher   than   what   
are   prescribed.   I   do 
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not know how they will be empowered by this 
Bil". Will they go in for public funds? Will 
they go in for Unit Trust's funds? Or will they 
go in for bond- at cheaper ratei of interest? 
Whatever it may be, as for the interest on the 
total borrowing, the average interest rate 
should be fixed by tbe Government, by the 
Department of Food. I see from the latest 
report that tbe debt-equity ratio is 1:6. I do not 
know whether the Government thought it 
prudent to do so. Only two years ago, their 
capital has been increased. Til'. 1984-85, the 
debt-equity ratio was really adverse. The 
Government has increased the capital. Now 
the debt-equity ratio is 1:6. The question is 
whether for trading companies, such a heavy 
burden, the ratio of 1:6, is justified because 
interest is a major component of their 
expenditure. This aspect should be examined 
before we give the Food Corporation the 
power to borrow funds. As I told you, it is in 
the nature of a monopoly organisation. Once 
the Government gives permission, it will go 
ahead borrowing more money. So it will pay 
more interest. The more dangerous part of it is, 
since it is supposed to operate on a no-profit 
no-loss basi--, the loss will be passed on to the 
consumer. So, who is going to pay for this 
inefficiency? It will be the consumer. 
Therefore, on the expenditure, especially the 
interest, the Department of Food must come 
out with standard costs which should be 
strictly adhered to. It should not be that in 
1985 •we wake up and say, "In the next two 
•years, please reduce the expenditure. Our 
target of reduction is Rs. 232 crores." This is 
not proper because that means, over the years, 
a lot of extra expenditure is built in and a stage 
has come when we have to make effor's to 
reduce the expenditure. An organization like 
the Food Corporation of India which has no 
production facility, which is only trading and 
which has got the added advantage of trading 
with a mono, polistic position of strength can 
definitely assure us of this. We have examples 
like the Amu! Dairy which is a cooperative. 
They have been able to maintain this balance 
between what they pay to the farmer and more 
precisely, what they are charging from the 
consumer.   I am not sug- 

gesting that the Food Corporation should be 
abolished and handed over to the cooperatives. 
But we feel that, in any case, ^ the functioning of 
the Food Corporation should not be at an 
efficiency level which is lower than that of. the 
co-operatives. do not want to talk of the private 
sector efficiency because it is not possible to 
ascertain at what margin levels they work since it 
is an unorganized sort of trade. But, the Food 
Corporation being in a commanding position, this 
is the elementry thing that should be done before 
we give them the carte blanche. 

Having said that, I want now to come to 
a specific issue which has become a majoi issue in 
the newspapers, and it is about the Korean rice 
deal. The ''Business Standard" of Calcutta dated 
the 13th June—I am sure the Minister must have 
read it—came out with this big headline, "MMTC 
forces ac ceptance of North Korean rice deal", and 
I am sorry to say that, from the reply given by the 
MMTC's Senior General Manager to the Press 
against which the Press has again retaliated, things 
do not ap. pear to be straight, because it appears 
that the whole thing was handed over to the 
MMTC. I find that there is a countertrade involved 
in it. On the price. Sir, very easi. _ ly. by a simple 
telex or telegram, the FOB and the CIF prices 
have been interchanged. Anybody familiar with 
international trade knows that there can be a diflfe 
rence running into crores of rupees if the price is 
changed from CIF to FOB and FOB to CIF. It is 
also not known to the people who are not familiar 
with this or the aver' age newspaper reader does 
not know unless the newspaper itself points it out 
and until then one does not realise. But the country 
has been put to a loss and , I am sure, loss running 
into several crores of rupees. Because of this deal 
and the way it has been handled, I would request 
the honourable Minister concerned to order a 
full.scale inquiry into this particular deal in the 
light of these facts which the newspaper itself 
persists in giving by aivine the photocopy of the 
documents of the various transactions which have 
not been refuted. So in the interests of the 
functioins of the Food GOT. poration, in the 
interest of removing all the doubts, this should be 
done. We are losing money even an what we are 
pnrcha#. 
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ing or importing in the field of foodgrains. 
Therefore, I demand a full-scale    inquiry 
which is the minimum which is required to 
get at the bottom of the rice deal with North 
Korea which is handled by the MMTC. 
Normally, the MMTC should not handle this 
and basically, this should be handled by the 
Food Corporation. This is the first objection 
of mine. But I see from the papers an 
explanation that countertrade is involved in 
this and so, the JVIMTC is handling it. 

Then, in Rajasthan, the Food Corporation 
asked a number of people to construct open 
godowns for them. For increasing their 
storage capacity, the FCI has been having this 
policy that instead of investing their own 
funds, they a;e asking a lot of private parties 
to construct the godowns to construct which 
they will take some time. In Rajasthan, the 
Vyapari Singh has complained to the State 
Government that even though they have made 
their investments, the FCI now does not want 
them any longer; I do not know these people 
and 1 do not make any advocacy for them. 
But I must say that a public sector corporation 
is a part of the Government. There are several 
court judgments    saying that they  are a wing 
of the Government so that the promises that 
they make should be strictly followed or 
fulfilled. A trader or a person who has built 
godowns for you should not be suddenly told 
that you do not need them. He cannot use it 
for anything else because basically these are 
meant for food-grains.    But this is what has 
happened. 

Finally, I want   to say   that the   total management 
and operations    of the Food Corporation  of  India   
leave     much  to be desired.    Organizations like 
fhe Food Cor-poration of India.  State Trading 
Corporation of India, MMTC, etc., all these came      
into existence in    the '60s and '70s as    a result  of 
a definite  and     deliberate policy and -political  
decision   of  'aking over the wholesale trade in the 
hands of the Govern-' it. at no point of time  it was 
the polr"  other of the Congress  Party or of 
Jawaharlal Nehru or of Mrs. Indira Gandhi that 
'Twine taken over everything the consumer should 
be put to a loss or the producer should be put to a 
loss and only the top-heavy management    should    
eat away 

whatever little margin is there or, ultimately, 
they should run into losses for which the 
Government was never prepared and is not 
prepared.   Thank you, Sir. 

THE    VICE-CHAIRMAN    (SHRI   H 
HANUMANTHAPPA) Now, Mr. Vikal. 
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SHRI DIPEN GHOSH (West Bengal): Mr. 
Vice-Chairman, Sir, this Bill has been piloted by 
the Minister of State for Food and Civil Supplies 
to enable the FCI to raise funds as and when 
required for its operational as well as investment 
requirements by the issue of bonds and 
debentures and also by borrowings from the 
Central and S ate financial institutions and public 
sector financial institutions. But, Sir, from the 
performance report of FCI it is seen that the bank 
borrowing of FCI have gone down from Rs. 
4500.73 crores in 1985-86 to Rs. 3521.15 crores 
in 1986-87. The opera ional activities have 
increased in the meantime. The turn-over has also 
increased. Apparently, it is not a fact that the 
F.C.I, is not able to perform its functions properly 
because of shortage of resources. It appears to me 
to be a little confusing that when the bank 
borrowings of the F.C.I, are going down and the 
opera, tional activities are also going up. what 
makes the Minister to bring forward this Bill to 
enable the F.C.I, to increase their borrowings.. I 
would like the hon. Minister to kindly throw light 
on tl}is particular point. 

Mr. Vice-Chairman, Sir, one of the reasons for 
establishing the Food Corporation of India was 
to countervail the speculative activities in the 
foodgrain trade. But two things have to be 
assured for countervailing the speculative 
activities. One is the remunerative price to the 
farmer and the other is a fair price for the 
consumer. As we see, because of the failure of 
the Government of India to fix a remunerative 
price to the farmer, the private operators in 
foodgrain trade are being encouraged to conduct 
their speculative activities. The price which is 
being fixed by the Government is not 
remunerative. So, the peasants and farmers are 
still falling a prey to the speculative activities of 
the private traders in foodgrains. So. I would like 
to know what steps the Government of India is 
proposing to take in order to fix a remunera- 
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tive price. Rs. 173/. per quintal for wheat is 
no. considered to be a remunerative price by 
the farmers. It is the experience of the F.C.L 
also. Where the F.C.I: is operating to buy 
wheat or paddy, the farmers do not sell to he 
F.C.I, direct. The F.C.I have to procure rice or 
wheat via private agencies. So, I would like to 
know what steps exactly they are going to take 
to countervail the speculative activities in 
foodgrains anJ wnether they are going to raise 
the support price for the farmers. 

Thirdly as my colleague, Mr. Kamal 
Morarka has pointed out, although the turn-
over has gone up and the operational acivitiss 
have gone up, the expense ratio has also gone 
up. The overhead expenditure of the F.C.I, is 
increasing. He has urged that there should be 
reduction in operational costs. But the loss 
which the F.C.I, is sustaining is not only due 
to extra cost on the employees. It is not on 
accounr of empIoyees. There is loss on account 
of increasing theft and pilferage in the F.C.I, 
godowns. 

SHRI    RAM     AWADHESH    SINGH 
(Bihar): What is the total amount of loss in 
transit? 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): You are speaking on 
this, Mr. Ram Awadhesh Singh. You cover 
that point when you speak. 

SHRI DIPEN GHOSH: Sir, there has been 
an increase in the incidence of theft, pilferage 
in the godowns and loss in transit also. What 
steps the Government or the FCI for that 
matter have taken to prevent loss in transit to 
prevent loss due to theft and pilferage in 
godowns and while  in movement 

Fourthly, Sir, even the Comptroller and 
Auditor-General had also made certain re-
marks and observations about the supply of 
insect-infected foodgrains by the FCI and the 
incurring of expenditure on freight for the 
movement of such insect-infected foodgrains 
from Uttar Pradesh to Kerala and Karnataka 
and again for transportation and for cleaning 
of these foodgrains. This way, Sir, crores of 
rupees were spent on freight for the 
movement of substandard wheat. Sir, I do not 
know what steps the Government have taken 
or for that matter the FCI has taken and 
whether any res- 

 ponsibility has been fixed. Sir, this is also a 
loss. This also contributes to the rise in 
expense ratio as Mr. Kamal Morarka was 
pointing out. So, I would like to know as to 
whai steps the Government of India have 
taken first of all about the observations made 
by the Comptroller and Auditor-General in 
respect of certain specific cases of supply of 
substandard food-grains and incurring 
expenditure  thereby.  I wan i to know as to 
what steps the Government have taken to 
prevent such things because every time we 
have seen that in godowns because of bad 
storage management, foodgrains are allowed 
to be damaged. (Time bell rings) I want to 
know what steps they have taken. 

Fifthly, Sir, there is another aspect for which  
the  FCI  was   establised,  and  that was that the 
FCI  would procure    food-grains  from   the  
food-surplus   States   and distribute them and 
supply them     to     the deficit States. And very 
often, complaints are being made by certain State 
Governments, particularly the deficit State 
Govern-;    ments that whatever is being allotted 
for those  States,  that is  not  being' supplied. 
Among them were the States of West Bengal, 
Kerala, Orissa and certain others. As regards 
West  Bengal, I can say.  I know the Minister of 
Food  and Civil Supplies has stated the  other day 
that though  the foodgrains were allotted, the off-
take was not      there,     the   foodgrains     were 
not lifted. Sir, it is not a question of not lifting.  Tt  
is  not  that  simple.  On paper, it may have been 
allotted.  But the     rakes for the release of which 
the instructions havp been   issued,   are actually 
not made available.  Actually     those  rakes  are  
not made  available.  If the  Minister wants, I can 
give him the figures. And if vou allow me. Sir, I 
may say that the State of West Beneal needs at 
least 1,50.000 metric tonnes of rice  1.30.000    
metric tonnes     of wheat, and 40.000 metric 
tonnes of sugar per   month.   But.   actnallv.   you   
will   see, Sir, that in Feb-uarv 1988 the cmota for 
rice was suddenly reduced by 15000 metric 
tonnes. In  March   1988  that for rice was 
reduced by 2VO0O metric tonnes and for whea*  
by 26000 metric tonnes.   And     in April 1988. 
the auotq was reduced ir, case of rice by 40.000 
metric tonnes and in case of wheat by 46,000 
metric tonnes. There has been further cut in 
allotment in Jure. 
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Sir, about the rakes, if you consider, L     j can 
give you the figures. The arrivals of foodgrain 
rakes as compared to despatch instruction, here 
I would like the Minister to kindly take note of 
it, despatch instructions  have  always been 
less.  During the period  from  April   1987   to  
April  1988, 526 rice rakes and 616 wheat 
rakes were received  in  the  State,   against     
despatch instruction for 614 and 928 rakes 
respectively. So, per rake, if we go by (he con-
tents  of  per  rake,  it  will  be  concluded that 
this supply was less than that    was allotted. 
(Time Bell rings). I am concluding, Sir. For 
May 1988, against despatch instructions for 31 
rakes for rice and 72 rakes for wheat, the 
arrivals were 28 and 70 respectively. And for 
June 1988,    23 rice rakes against despatch 
instructions for 27, and fop wheat it was 55 
against despatch instructions for 69. So, Sir, I 
would like to know from the Minister what 
steps the Government has taken to ensure that 
the rakes  are made available as per the 
despatch, instructions so that there may not be 
any reduction or cut in the allotment. And one 
last point. Sir. I do not    know whether it has 
been taken note of by the Minister in the mean 
time,  namely,  that Uttar Pradesh 
Government,, it has come to our knowledge 
that the Uttar Pradesh Government has issued a 
circular    dated 7th May,  1988, restricting 
movement    of wheat outside the State without     
special permit. This has been done even though 
as per the national policy there cannot be any 
restriction on the movement of wheat from one 
part of the country to another. What steps the 
Government of India has taken in this regard, I 
would like to know. 

Sir, another point T would like to know is as 
regards Kerala. In Kerala also, I am told that 
the rice allotted for Kerala, normally which is 
required by Kerala, it has been reduced. The 
monthly allotment of rice for public 
distribuiton system in Kerala was 1.45 lakh 
metric tonnes up to January 1988. But this 
quantity has been reduced to 1,35 lakh metric 
tonnes in February 1988, and it was further 
Teduced to 1.25 lakh metric tonnes from 
March 1988 onwards. So  Sir, I would also like 
to know what  the Government     is  going to 

take  to  ensure full  supply     of  required 
quantity of rice to Kerala. Thank you. 

DR. YELAMANCHIL1 SIVAJI (Andhra 
Pradesh): Mr. Vice-Chairman, Sir, the Food 
Corporation of India    was    incorporated during 
1964. It appears that the Government is spending 
more on the foodgrains by storing them. Security 
is measured    in terms of stocks in godowns and I 
feel it is the most expensive food security system 
in the entire would evolve so far. Every, day, 
about 55,000 metric tonnes of food-grains are 
transported throughout the country from one end 
to the other by the Food Corporation of India 
either by rail or road A colossal waste of coal and 
fuel for rail and road  traffic is involved, and at    
the same lime, a large-scale corruption is also 
involved.  I feel it is desirable that    with such 
huge investments we should encourage our 
enterprising farmers to produce more and more to 
give food security    to     the country. There are 
deficit States in      the country     in     the     
matter     of     food-grains      production,      like 
Assam   Bihar, Gujarat, Maharashtra, Meghalaya,    
Tamil Nadu, Kerala, Tripura and West Bengal, 
and      among     all      these      States,   the 
situation        in        Kerala        is different 
because       of small     holding     but   they are 
wise enough to switch over    to other commercial 
crops. So, in all the other food deficit States, 
except Kerala, with a Kttle effort, I feel there is a 
great potential and expertise  among  the  farmers  
to produce 1     more.  It is  also a  coincidence  
that     all food deficit States, except Kerala, are 
generally weak and backward in the availability of 
power, road     mileage     scientific water 
management and literacy rate. For the last 25 
years, instead    of squandering away public 
money in transporting food-grains from Punjab 
and Haryana to Kerala and far-eastern States had 
this money been utilised for developing 
infrastructural facilities, each deficit State could 
have    been a surplus State in foodgrain. It is the 
irony of  fate that  even  now,  more  money is 
being spent on storing foodgrains than on 
production of fooddgrains    even in    the Seventh 
Phm. Instead of evolving ourselves into one of the 
best agricultural power in the world, we are 
looking for aid    from small countries, as small as 
Holland, Denmark and  Japan, even in the years    
of 
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.  decline of only 7 to 10 per cent in production. 

Sir, the Food Corporation of India was set 
up or during 1964 to check private trade. 
While piloting the Bill, the then Food Minister 
stated in the House: "The trade is not satisfied 
with 5 per cent or 6 per cent margin; they want 
20 to 25 per cent. But I am going to prove and, 
1 think, the Food Corporation of India is going 
to prove to the trade that even . iili this margin 
of 5 to 6 per cent, Wecan make adequate 
profit." But what happened all though? Then, 
Mr. Venkataraman as Finance Minister, and 
the present Rashtra-pati, on 16 March 1981, in 
the same House, said: "If I remove all 
subsidies, I have to raise the issue price of 
wheat by 74 paise per kg." And from these 
figures, it is apparent that with the economic 
price as well as the subsidy paid, put together 
the Food Corporation of India's activity is 
neither beneficial to the producer of 
foodgrains nor the consumer. Heavy loss 
incurred by Food Corporation of India is due 
to storage and transit loss. From 1971-72 to 
1986-87, the storage loss of Food Corporation 
of India is as high, as Rs. 1032 crores and 
during 1986-87 itself, the storage loss was Rs. 
151.60 crores. The Public Accounts 
Committee also during 1980-8] said that 40 to 
50 per cent of wheat is supplied to the flour 
mills from the Central pool by the Food Cor-
poration of India. But they do not have any 
control over the end-products of the flour 
mills, whether it is atta or maida or suji or any 
other thing. I would suggest to the 
Government to have a better control over the 
end-products of these flour mills while 
supplying wheat from the Central pool to 
these mills. 

In Punjab, Haryana and other places, for the 
purpose of procurement, the Central 
Goveernment is mainly depending on the rice 
millers instead of purchasing paddy dierctly 
from the growers. The subsidy from 1980-81 
to 1986-87 is as high as Rs. 7,640 crores. In 
spite of the fact that the issue prices have risen 
at a faster rate than the procurement prices, 
the Food Corporation of India has come with 
a begging bowl to the Government to have 
more funds,  more  subsidy,     more loans 

from the, banks and other financial institution. 
{Time-bell rigs) Just two minutes Sir, instead 
Of having this white elephant in the form of 
the Food Corporation of India, I would advise 
the Government to have a system of foodgrain 
coupons. The Government is supplying 
foodgrains through the public distribution 
system to a population of less than 10 crores. 
On an average, a person requires about 165 
kg. per annum. Let the Government distribute 
to these ten crore people foodgrain coupons 
worth Rs. 165 each so that a person can go to 
a grocer shop or a food. grains shop and in 
exchange for the coupon get a kg. of wheat or 
rice at a lesser rate than the market rate. The 
shopkeeper can go to the revenue office or to 
the concerned Central Government office in 
turn and get mone in return to the coupoas. By 
this system, there will be less corruption, we 
can wind up the Food Corporation of India 
and, at the same time, we can give a higher 
price to the grower and a better service to 
consumers. Therefore. 1 would advise the 
Government to give a serious thought to this 
and to examine the mattei; so that we will be 
able to give a better deal to the farmer and, at 
the same time the consumer will also be bene-
fited by getting rice or wheat at a lesser price 
of one rupee e kg. Thank you. 
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"issue and sell bonds and debentures 
carrying interest..." 



307 Food Corporations        [RAJYA  SABHA]       (Amdt.) Bill, 1988 308 

 



309 Food Corporations        [16 AUG.   1988] {Amdt.) Bill   1988 310 
 

SHRl SANTOSH BAGRODIA'(Rajas-
than); I rise to supprot the Food Corporation 
(Amendment) Bill, 1988. After listening to my 
colleague, Mr. Vaghela. it seems even before 
going through the merits of this Amendment, 
he is bent upon criticising the Government 
Bill rightly or wrongly. I will go into those 
details a  little   later. 

Food Corporation is basically a service-
orientod organisation. As we all know the 
poor farmers  of India   are  not  able  to 

reach all corners of the country. They are not able 
to store the goods when there is  surplus.  They  
do   not  have godowns. For all these facilities the 
service is provided by the Food Corporation of 
India. In   fact,   since   its   inception   in   1965.   
it has done a very commendable job. I must 
congratulate. At least the job done by the FCI has 
been very good. We may definitely have an 
agrgument. about its job about corruption, but the  
overall job has been very well done by it. When 
we talk about— as Vaghela Ji has said—what the 
Cotton Corporation or the FCI has done for the 
support price, I think he knows even tor cotton  or  
for  that  matter  jute   or    for cereals there is a 
support price fixed     by the Government. At that 
price any quantity can be offerred to them and 
they will take all the quantity. In case you just say 
they do not take it, well he is at liberty to have his 
opinion,  but  to  the best of my information, these 
Corporation      are doing  a  very  good job,  
especially  when the   support   prices   are   
required   by   the agriculturists. 

Foodgrains   are   required   all   over   the 
country. In some parts of the country we have 
surplus, in some parts of the country  we  have  
drought   situation  or   even floods, when we 
do not have enough food-It is the FCI which 
transports the goods all over the country in time 
so that our rationing system can operate    
effectively so that no Indian can go without    
food any day of the year.  This is not a small 
job. 800 million people are fed. Food is sent 
from one corner to the other. . M is sent  from   
Punjab    to    Kanyakumari  or from Haryana to 
Bengal or to Kashmir. Everywhere it goes and 
it reaches in time. I must compliment the Food 
Corporation for this. 

But there is a commercial aspect also. We must 
see at what cost it is being transported and at what 
cost it is being handled. In this respect I will 
request the Minister the  cost factor  has  to  be  
gone  into  in detail. Are we really handling at the 
best efficiency or not? I strongly feel that there is 
a great scope in deducing the cost     of 
transportation; thtre is a great scope    in reducing 
the  cost of handling    at  every '      level. 
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For all these things finances drs a must. 

Vaghela Ji feels that the organisation has got 
enough money, because the Government is 
providing them money. No doubt the 
Government is responsible and it is providing 
money, but I cannot find any reason for any 
objection for the FCI to raise funds by bonds 
or d6bentures. If they are not successful, let 
them not be successful,- but what objection 
has he got if somebody wants to subscribe to 
the debentures of the FCI? If a private orga-
nisation like the Reliance Company can do it, 
why not the FCI? 

SHRI SHANKER SDMH VAGHELA: 
There is no rationale for a concern doing 
simply trading and not doing any productive 
business. In that case only the puttie will 
suffer. 

SHRI SATOSH BAGRODIA: There is no 
questior of public having to suffer. Money is 
coming from some source— either through 
debentures or from Government source or 
from the public. Instead of Government, if 
they can get it from the public, we should 
rather feel happy. We should feel happy that 
the Government resources are not being strain-
ed and they are raising the funds from their 
own. And there will be a complete trust if the 
debentures are issued by the FCI, because we 
know that they are not going to be bankrupt. 

On one point I agree with Shri Vaghela 
that there should be accountability on 
this; there should be some body in the 
F.C.I., may be the Chairman or the entire 
organisation, but there should be accoun 
tability. I would like to mention that FCI 
has become too large for the country. Can 
we think reducing it or separating it into 
four or five division in accordance with the 
requirements of for different regions of 
the country so that there can be some 
kind of competition? Then, _____  

 
THE VICE-CHAIRMAN (SHRT H. 

HANUMANTHAPPA): You please continue. 
You ignore the interruptions of Mr. Ram 
Awadhesh Singh. 

SHRI SANTOSH BAGRODIA: I am not 
an cjrpert orator. If he interrupts like 

this, I will sit down. When you give me an 
opportunity  then, I will speak. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): You ignore his 
interruptions. | .. 

SHRI SANTOSH BAGRODIA.- Please ask 
him to keep quiet so that I can apeak. I 
understand what is my language and I also 
understand what right I have got to  speak in any 
language. Mr. Ram Awadhesh Singh also got his 
right to speak in any language he likes. I think, 
he also understand;  our privileges. 

 
SHRI SANTOSH BAGRODIA:   But at 

the moment, I want to have the privilege to 
speak in any language I like. Some day 
outside the House, I would speak to him in 
the language he likes. 

Mr. Vaghelaji also mentioned about the 
concept of two types of godowns. I fully agree 
with him  on this.  At present FCI maintains 
open godown and closed     go downs.   
Definitely  the   condition     of  go-downs is 
not worth mentioning. It requires immense 
changes at the level of godowns, management 
and repairs to make sure that the foodgrains 
which are stored there remain safe. There are 
human as well     as natural   problems.   
Natural   problems   are rains and wear and tear 
of the godowns. Human  problems are.  how 
much    food-grains  are  being  stolen  or    
how    much adulteration is there? This has to 
be seen very seriously and open godowns must 
he stopped, if possible. I know that in some 
areas when we have more foodgrains, we do 
not know how to  store it.  We  have open 
godowns. But this should be reduced to the 
minimum as far as possible. If that is  so.   I  
cannot  understand    why    there should be the 
question of renting godowns. 

There are no surplus godowns in oar 
country  as such. 

Now, I will come back to the point which I 
left when my friend disturbed me. The FCI 
has become too big. Can we reduce it? Can 
we make this organisation 
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smaller so that there is an element of 
competition from different regions!? Then, 
we can also compare the costs as to which 
region is spending how much on a particular 
job, Here, I would like to mention a very 
important factor. There is a Jear-cut policy of 
the Government with regard to machine 
stitching of bags. In the case of fertilisers, it 
has been decided to have hundted per cent 
machine stitching of bags. In the case of 
foodgrains also the bags   should   be   
machine-stiched. 

It  has   been  noticed  that  either  while the  
foodgrains  are   in   transit  or   are  in storage 
in private or Government godowns, too much 
of adulteration takes place. For example, 100 
kg bag or 75 kg bag or 50 kg bag dees not 
really contain the correct quantity. If the bags 
are machine-stiched. then, this problem of 
adulteration can be removed.  I understand that 
this machine stitching is being tried in two 
ways. Mostly it is tried departmentally. I 
request the Minister to appreciate the situation     
that this is like a cycle, from procurement til", 
it is delivered to the consumer.     In     this1 

chain, if one link is missing the    whole chain 
will be disurbed. If    this    machine stitching   
is   done  departmentally  then,  it is a very very  
small portion of the total handling. If the 
machines are not in order and if there are no 
proper operators available,  the result  is      that  
cycle will     be disturbed.   In   a  hurry   it   
just   goes   and when  it  goes  in  the  process,  
either  the truck   owners  or  the  truck  
operators  or anybody who handles either in the 
Government or any place, they would like to 
adulterate the foodgrains. This adulteration of  
foodgrains  can be  stopped  completely if  
there   is  hundred   per  cent      machine 
stitching of bags all over the country.  I am 
sure that if the Minister takes personal interest,  
it should be physically possible. We must have 
some target for imp'emen-tation  of the  
machine  stitching job.  Sir, when we talk of 
corruption. I do not dispute   that  there   is     
some    corruption   at different levels. We 
cannot accept it. We should not accept it and 
for this, our present Minister, who himself is  
so honest, is trying his best to root out 
corruption at different levels. I wish him 
success in this. 

Recently, I saw a news that public i? 

always facing a problem. When they go to the 
ration shop, they say, this is the material 
available. You take it or leave it. The quality 
is bad. The quantity is not enough. What do I 
do? I don't get it in the outside market and I 
have to take it from them. I request the 
Minister to be considerate to our citizens who 
can get right quality at this point. Sir, I would 
also like to mention that 100 kgs bags are too 
heavier bags. In fact, everywhere in the world, 
we are having 50 kgs bags. If we can reduce it 
from 100 kgs. to 50 kgs., it would be better 
because for manual handling, it goes to the 
villages where the poor workers or the human 
beings have to work like animals to carry 100 
kgs. bags. This is inhuman in the modern so-
ciety. We must reduce the weight of rice and 
wheat bags, Sir rice mills are being handled 
by the FCI. I do not think it is their job. Rice 
mills are lying idle in Orissa. I would request 
the Minister that either these rice mills should 
be handled by another organisation of the 
Government or it should be given to the 
smaller parties who can probably handle it 
much better. 

Coming to Rajasthan, sir, some times, we do 
not get the material in time, the foodgrains   
Rajasthan is prone to drought every year except 
this year. So far the rains are very good this 
year.      I appeal     to the Minkter      to ensure 
that      Rajasthan especially  gets the    
foodgrains     in time. Otherwise, we will have 
great    problems in  different  remote  areas, 
especially     in area where accessibility is very 
very poor. Rs. 2 000 crores are being spent by 
the Gc-ernment for subsidy on food only. I sug-
gest  that  if we  can  make     productivity 
better   per  hectare   by   supplying •• better 
seeds  and we can  give more subsidy in 
fertilizer.  Let us  give     better seeds give more   
subsidised   seeds   so   that   the  total cost  of  
production  of  foodgrains  is  lesser.  That  will  
reduce the  subsidy  required for food and that 
will increase the effi-, ciency of the Food 
production also. 

Now, the final point. Sir, is that the FCI 
must supply the needs of different States as 
per their requirements. Now boiled rice is 
required in the eastern States  whereas  they     
do not  get boiled 
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rice. I am sure, if the Minister makes effort, 
he can find out a proper process by which 
boiled rice is made available in those areas. 
Now, this year we have got very good rains 
and I am sure, the FCI will come forward so 
that the farmers can sell whatever they 
produce and this storage will help us in one or 
two years to come. With these words, I thank 
you very much to give me this opportunity to 
speak on the Food Corporations (Amendment) 
Bill, 1988 and this particular amendment will 
go a long way in providing mucfa needed 
finance for the Corporation. 

THE VICE-CHAIRMAN tSHRl H. 
HANUMANTHAPPA). It is not that the 

entire Food Corporation of India is under 
discussion. It is only the amendment. 
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SHRI N.E. BALARAM (Kerala): Mr. 
Vice-Chairman, Sir, 1 am not convinced 
about the need for this piece of legislation. 1 
say this because I have gone through the 
accounts of this Corporation for the last two 
years and I have found that the Corporation 
has been taking loans from the banks which 
are more than that of the previous years and I 
have not found, after reading the annual 
report, any indication of paucity of funds in 
this particular Corporation. That is why I said 
that I am not convinced about the need 'for 
this piece of legislation, of course, the 
Minister will, I hope, while replying, explain 
the whole thing and that is why I raised this 
point. 

Sir, we are not expected to discuss the 
entire working of the FCI at this stage. But I 
would like to make two observations. One is 
that there must be a basic reorietnation in the 
purchasing policy of the FCI on two points at 
least and I do not want to go into details. The 
purpose of this Corporation is obvious. It is to 
purchase foodgrains from the farmers at 
reasonable prices and distribute them to the 
consumers at reasonable prices. That is the 
main purpose of this organization. Now, 
excepting UP, according to my information, 
in several parts of the country, the FCI is not 
entering into the market soon after the 
harvesting period. Soon after the harvesting 
period means the period when small farmers 
and middle farmers are selling their produces. 
If you do not enter into this period, naturally 
the farmers will be forced to make distress 
sales. That is what is happening in several 
parts of the country. I eive one example. I do 
not want to take mncii of vour time. Last year, 
I think when Shri Darbara Singh was speaking 
he would have mentioned that fact. T do not 
know whether he mentioned that fact. Last 
time when the harvesting period was over the 
Food Corporation did not enter; they did not 
go in for purchases for one month, with the 
result that there is a his agitation among the 
poo peasant.; and middle peasants, because 
they cannot sell their produces and they 
cannot get support price or any price; thev 
have to go in for distress sale. The middleman 
comes in. I am not say- 
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ing that everywhere it is happening. But it is 
happening in several parts of the country. 
This Should be taken into consideration. 

Secondly, Sir, I understand that they are 
encouraging or utilizing the services of 
middlemen for the purchase of produces. I 
think this is not a good policy. If they are 
purchasing, through the middlemen, naturally 
the growers will not get the proper price. 
(Time Bell rings') This id not happening in 
Uttar Pradesh. But in other parts it is going 
On on a large scale. So I suggest that unless 
at least on these two counts there is a 
reorientation of policy, the purpose of the   
Corporation   -will  not  be   served. 

My third point is about the employees in 
that Corporation. There is a large number of 
employees in that Corporation. Mr. Vice-
Chairman, Sir, for the last 15 years, according 
to my information—i do not know how far it 
is true— the e was no revision of wages for 
these employees. But in other corporations 
there were revisions three times during this 
period. So there is too much discontentment 
amongst the employees and workers. Of 
course, in 1987 here were two agreements 
signed between the Corporation and 
employees. Now the employees are 
demanding the implementation of those 
agreements. These have not even been 
implemented. This creates a ve^v bad 
situation inside the Corporation. 

According to the Act of the Corporation 
there can be 12 Directors. But so far as my 
knowledge goes, thery are only 6 or 7 
Directors for the last 15 years. All of them are 
officers. I am not against putting officers in 
the Corporation. Officers must be there. But 
the Act provides that the'e can be non-
officials also included in the Board of 
Directors. (Time Bell rings) But this was not 
done from the very inception of the Board. I 
do not know why it was not done. I say that 
also creates some problems. 

Since I do not have time and since this is 
not the time to discuss the entire  functioning 
of the Food  Corpora- 

tion of India, I do not want to go beyond that. 
I hope the Minister will understand the whole 
point. There are complaints as to how the 
Food Corporation of India is running. More 
than that I do not want to say anything. There 
are serious complaints which the Minister 
should take into consideration. Unless you 
tackle all these problems, I don't think the 
Food Corporation of India can function 
properly. This is what I have to  say.   . 

SHRI SUKH RAM: Sir, the. scope of this 
Amendment Bill is very limited. But the hon. 
members who took part in the debate on this 
Amendment Bill got an opportunity to 
discuss almost the entire functioning of the 
Food Corporation of India. I welcome the 
suggestions which they have made. I 
welcome the constructive criticism also. 

As the hon. Members know, the Food 
Corporation of India is a very big organi-
sation. It operates through more tha* 2000 
depots throughout the country. I can agree 
that there may be cases of corruption at 
certain levels.. There may be negligence, 
omissions or commissions on the part of some 
officers or officials of the Corporation. I agree 
with the hon. Members that there is scope for 
improvement in the 'functioning of this_ Cor-
poration. As T said, I welcome the sug-
gestions made by the hon. Members. If they 
can give me somethings in writing I will 
definitely take their suggestions into 
consideration. In case they bring any instance 
or instances of corrupt practices to my notice. 
I will definitely take action. But everything 
his to be proved. Once any corrupt practice is 
proved against any officer or official, action is 
taken and action will be taken. 

One hon. Member made a mention about 
the supply of sub-standard food-rrrnins. when 
this matter was brought to the notice of the 
Government, action was taken. Some officers 
were suspended and some were dismissed. So, 
there is no question of hiding anything. We 
are there to take action so that functioning is 
improved. But we have to take a balanced 
view. 

Sir,   the  Food     Corporation   of  India 
was set up to protect the interests df the 
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farmers on the one hand. The floor price is fixed 
by  the  Government and we do not allow the 
Price    to fall below that level. This has helped 
the country a lot. The farmers want to grow 
more food. It was  the policy of     the  
Government of India and the Food Corporation 
of India and it has helped us in the procurement 
of 'food. Along with other factors, it has 
contributed   in   our   achieving      self-suffi-
ciency.   On the other hand,     it provides food 
security to the nation. As the hon. members 
know,  last     year we faced    a very severe 
drought, a very severe natural calamity which 
we had not faced so far.   We   could  face  this  
challenge  with our Own resources. Last year, 
the off-take or the release from our     godowns 
was more than 22 million tonnes tor metting the  
requirements  of  the   drought-affected people,   
for  poverty   alleviation  programme,  for the 
IRDP and     whatever other social 
commitments of the  Centra]  Government. And 
we could meet them. That is probably the 
reason why many people did not feel the impact 
of the drought. I think, this House knows that as 
far as procurement    is concerned     it is largely 
done  in  Northern  India.     For instance, wheat 
is procured to the extent of 90 per cent  ifrom  
Punjab,  Haryana     and  Uttar Pradesh.  And     
10 per cent is  procured f'om the rest—Madhya 
Pradesh  and the rural  area  of  Delhi,   etc.   
And  rice    is procured to    the extent of 70 per 
cent from Punjab, Uttar Pradesh, and Haryana. 
And you  can imagine  that our procurement 
ranges between     16 to  18  million tonnes     
annually.     In a  bad year, in a drought year, for 
instance, last year  procurement fell  down. I  
agree. But this is the normal procurement.  And    
procuring this quantitv in North India and 
supply-ins this quant;tv to every nook and cor-
ner of this  count'y is not  a small  job. Road  
transport  is  involved,  railways  are involved, 
and so many factors are involved. 

 
SHRI SUKH RAM: And this supply is 

made on time. There may be exceptions in it. 
There may be reports of non-supply at  
certain  places.  But  they     are 
991 RS—11 

exceptions, not the general rule Generally, we 
supply foodgrains to all States according to 
their requirement.   And     we have to 
remember one thing that food is a  State  
subject.  Whatever     we procure, from  
whichever   State  we  procure,  it  is with  the  
consent  of  that  State  Government, and with    
the assistance of    that State   Government.   
The   public   distribution system is the 
supplemental and not the substitution of the fee 
market. It is primarily  the  responsibility  of 
the  State Government to ifeed their people, to 
maintain the  price line.  The  Government of 
India, in pursuance of its social objective, 
procures foodgrains, as I said earlier,   to 
protect the interest of the. farmers     and 
supplies  them to  the  deficit  States.  The 
Government   of     India  helps    the   State 
Governments,     but  the   State     Government 
should not throw the entire burden on the 
Central    Government.    We have tried our 
level best    and we have been helping  all  all  
the  State     Governments irrespective of any 
consideration—regional   political or 
otherwise.   And we have to remember    one 
more thing also that food is a very, very 
delicate area.  Even if We have got sufficient 
production    in the country, some 
unscrupulous   elements in the trade, in the 
society can create an artificial scarcity. 
Andionce the prices of foodgrains tend to rise, 
there is no end to it. So, as I said, the Food 
Corporation, as a policy of the Government of 
India, provides food security    and we have      
to have buffer stocks with us so that under such  
circumstances,  the  Food     Corporation of 
India, the Government of India, is in a position  
to intervene     effectr'e'v in the market so that 
price rise is checked, it is contained. That is the 
function of the  Food  Corporation of India.  
And we have to at least realise what are the 
contribution of the Food Corporation  of India   
to which extent this commendable iob the 
Corporation has done last      year bv releasma 
and arranging delivery of the fooderains to  all  
the States In the country   As  T said  the  other  
day,  had     we faced  the  calamity       of  this    
magnitude about  a  few yea's back we wou]d 
have been   with   a   beaeing     bowl   before  
the advanced couptries to feed      our teeming 
millions.  But it is a matter of pride for 
evervbordv in this country that we   faced this  
challenge     without     any  assistance, 
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without any aid from any country. (In-' 
terrtiptions). And that is where the 
Government of India's policy should be 
appreciated. 

 
SHRl SUKH RAM: Green revolution was 

also possible on account of the policies of the 
Government of India and the credit goes to 
our farmers, scientists and the  Government  
policies. 

AN HON. MEMBER: Mon.oon is also 
possible because of the policies of the 
Government of India and monsoon comes 
when  the  Prime   Minister  orders  it. 

SHRJ SUKH RAM: A mention was made 
about good monsoon this year. Rain-God has 
been kind enough throughout the country. 

 
SHRI SUKH RAM: If you kindly stop the 

running commentary, I would be in a 
position to complete my reply. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): Ram Awadhesh 
Singhji. you had already your opportuni-iv to 
speak. Why do you go on inter-nipting now? 

 

Sir there  are  35   metereological  sub-divi 
sions in the country and this year we have 
had excessive rainfall in   12 sub-divisions 
so far and in the rest of the 23 sub-divi 
sions  we had  normal   rainfall  as  against 
hst year wYien we had excessive rainfall 
in  two sub-divisions  and  normal  rainfall 
in 7 sub-divisions.      Now  as   my   hon. 
friend mentioned  just  now in  Rajasthan, 
Banner, Jaisalmer and Bikane    we    did 
not  have  rain  for  the  last  six or seven 
years,  and  it is for     the first time that 
Rajasthan has had good rains   not    only 
Rajasthan but throughout the country and 
it  has helped  us   a checking,  controlling 
the price rise and I am very hopeful that 
we will  h'ive a  bumper     crop this year 
and the anxiety of the hon. Members for 
supply of foodgrains to    the States    will  be 
over. I think it is a question of just two months. 
And, Sir then there was a mention of some 
difficulty being experienced by the States about 
the price rise also. Last year my Ministry made a 
request to all the State Governments for the anti-
hoarding drive and I am glad to inform the House 
that during the period August to July, there were 
78,423 raids conducted by all the State 
Governments; 4011 persons were arrested; 3546 
persons were prosecuted and essential 
commodities worth Rs. 38 crore seized. That also 
helped holding the price line. 

A question- was raised by an hon. Member 
from the Opposition bench that supply was 
not made according to requirements to West 
Bengal, Kerala and Orissa some 3-4 States. I 
made the position clear the other day also 
here in this very House that as far as West 
Bengal is concerned,    last year   against the 
allocationof   15  lakh   tonnes  of  rice,   
lifting  was 8.07  lakh  tonnes.   As far as 
wheat     is  concerned,   we   allotted   15.12   
lakh  tonnes and lifting was 7.74 lakh tonnes. 

SHRI CHITTA BASU (West Bengal): 
May I seek a clarification? 

SHRI SUKH RAM; Please have pa 
tience. I will try to satisfy you; but 
let me complete. For this year also I 
checked  up  from  the  Food  Corporation 
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of India. During these six months from January 
to June,, against the allotment of t 5.92 lakh 
tonnes of wheat, only 4.47 lakh tonnes were 
lifted. As far as rice is concerned, against the 
allotment of 5.85 lakh tonnes, lifting was only 
4.57 lakh tonnes. I checked up from the records 
and from the Pood Corporation of India and they 
supplied me all the information and on the basis 
of that information I can say that there was suf-
ficient food-stock available in West Bengal. I can 
agree that at a certain point of lime, the 
foodgrains available might be less; but in that 
case the State Government should have intimated 
my Ministry about this short supply from the 
warehouse:,; but I checked up from my Ministry 
and. I am informed that no such complaint was 
received from the West Bengal Government. 
Only a few days ago, the Food Minister of West 
Bengal met me; I explained this position to him 
and told him that in case they do not get the full 
supply from the godowns in West Bengal, they 
should write to me straightaway. I checked up 
whether the information supplied by the Food 
Corporation of India was correct or not.. . 

        SHRI CHITTA  BASU-  Not correct. 

SHRI SUKH RAM: But it is the duty of the 
West Bengal Government at least to apprise 
me of this position. I can agree in certain 
months there might be short 'supply. But I 
cannot 4.00 P.M. agree tnat throughout the 
year supply was not available in West  
Bengal.  Similarly, I can tell you.... 

» 
THE VICE-CHAIRMAN (SHRI H. 

HANUMANTHAPPA): Mr. Minister how 
much  more  time you will require? 

 SHRI SUKH RAM.   I will take    just 
ten or fifteen minutes. 

  

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA); If the House agrees, 
we can complete this and then the Minister 
of Surface Transport can make his statement. 

SHRI SUKH RAM: I can tell you that 

West Bengal is the highest taker of wheat 
and rice. As far as Kerala is concerned, 
allotment to Kerala is the highests am 
ong all the States. I checked up. (Inter 
ruptions) Please allow me to complete. 
If you are not satisfied, you can raise it 
with the permissison of the Chair of 
course. Sir, I checked up the records. The 
normal allotment to Kerala has been 125,000 
tonnes. In certain months particularly, last 
year and the year before las^ Kerala got 
higher allocation also. But these are 
exceptions and not a general rule. The 
general rule is, 125 000 tonnes. We are 
giving it in spite of our problems in spite of 
the difficult stock position. We are making 
the highest allocation to Kerala. Then, there 
was a demand from my hon. friendst 
Members of Parliament, in regard to the 
Onam festival. I have made an additional 
allocation of 20 000 tonnes for this purpose. 

SHRI V. GOPALSAMY (Tamil Nadu): 
Particularly Mr. Jacob is thumping the desk. 

SHRI SUKH RAM; I think, you should 
not have any objection to that. 

There  was  also  a  mention about the transit 
and storage losses. In. 1982-83, the transit  and  
storage     loss  was  2.37  per cent. In 1986-87  
it came down to 1.63 per cent.  Therefore, we 
are trying to reduce it.   But  there   are certain     
expenditures which cannot be controlled. For 
instance, in the case of wheat for the year 1986-
87, the procurement incidentals come to 34.81 
paise per kg.  Out of this, we cannot control 
expenditure to the extent of 26.66 paise i.e. 76 
per cent.  This relates to  interest payments  and 
mandi charges, charged by the State 
Governments. Then, there are things like 
purchase tax     sales tax etc.    We do not have 
control    over them.   We  have  control  over  
about  24 per  cent of the  expenditure.* As I  
said, we are trying to reduce it.   ft you give any 
concrete suggestions I would definitely consider 
those suggestions.     As you are^ we are also 
eager to see that unnecessary expenditure is 
reduced. We have reduced it.  Hon.   Member 
made a mention as to how much  we have 
reduced in relation     to the cost. 
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[Shri Sukh Ram] 
There  was  a mention that  the U.P. 

Government   had   imposed   some   restric-
tions   on  the  movement  of  foodgrains. 
When this matter came to my notice     I wrote 
to the U.P.  Government.   I think, they   
might   have   taken      the   necessary action. 
As hon. Members know, distribution is the  
job of the State Governments. If there is any 
problem   if you bring it to  my  notice,  I will  
write  to  the  State Government     concerned.   
You  can  also put pressnre on them. 

Mr. Morarka and some other Members 
raised the question that the cost should be 
reduced. At the instance of the Prime 
Minister, this issue has been referred to the 
BICP. All the details have been made 
available to them and we will be glad if the 
BICP makes any suggestion so that we are in 
a position to reduce some cost. 

Mr. Dipen Ghosh and some others raised a 
point but I have already told that disciplinary 
action has been taken about the sub-standard 
foodgrains supply. 

Mr. Morarka made another point that 
interest has increased from Rs. 262 in 1981-
82 to Rs. 651 in 1986-87. This was on 
account of increase in the interest rate from 
12.5 per cent to 14 per cent and the value of 
closing stocks also went up from Rs. 2232 
crores in 1981-82 to Rs. 3941 crores in 1986-
87. This is the reason how this interest 
amount has increased . 

Then Mr. Morarka made a point that heavy 
borrowing should be curtailed and 
Government should control the average rate. 
Borrowing will be allowed to the FCl with 
the approval of the Government and rate of 
interest also will be fixed by the  
Government. 

Then a mention was made about the 
purchase of Korean rice. When this news 
item appeared in the press it was brought to 
my notice and I personally looked into the 
matter. The facts of the case are, we 
contracted for 2 lakh tonnes of rice from 
North Korea. The quality of sample was 
examined by our Quality Control Officer. 

The quality conformed to our standard and 
the price also of the Korean rice is 
comparatively less as compared to other rice 
for instance the five lakh tonnes which we 
purchased from Thailand. The price is even 
less than the Thai rice. And this is a purchase 
on government to government basis. We have 
not purchased from any private party. While 
making purchases of foodgrains from the 
foreign countries, we are concerned with 
three things—friendly country, competitive 
price and quality which should conform to 
our standard. These are the three 
considerations. The rice which we purchased 
was from the Korean Goern-ment and not 
from any private party. 

So these. misgivings are unfounded. 

SHRI M. S. GURUPADASWAMY 
(Karnataka): Just a minute. In this point, may 
I know if the price of this rice imported from 
North Korea has been gone into deeply? My 
information is that the price that we are going 
to give to North Korea is higher and the 
difference is about 20 dollars per tonne and 
we are really paying near about 3 million dol-
lars on that account because of the increase in 
price. 

SHRI SUKH RAM; As I told just now, I 
personally checked up. The price is cheaper 
as compared to other rice. 

SHRI M. S. GURUPADASWAMY : May 
be cheaper but in respect of the North Korean 
rice itself the price was raised later, as a 
result of which we are paying  more than 
three  million dollars. 

SHRI SUKH RAM: I may tell you why we 
allowed the MMTC to negotiate this deal. Of 
course our officers were also involved in the 
negotiations. I checked up everything. There 
was a counter--trade also involved in this 
deal. I do not know the exact amount, but 
there was iron ore to be purchased by North 
Korea, and 1 think we will be saving foreign 
exchange to the tune of Rs. 20 to 25 crores. 
So, that was the main consideration for 
purchasing this rice. 

I may tell you one thing more. We need 
rice very badly and rice is not available in 
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the foreign markets. And, if it is available, it 
is available at a very, very, exorbitant price 
and it may not be possible for us to spare 
foreign exchange to that extent. It was 
cheaper, the quality was good and, when 
compared with other offers, this offer was 
much less. So, this is an accusation of some 
people who just want to :reate some 
confusion or defame this Government—
which has been the policy of some people. 

SHRI SUKH RAM : Sir, I have tried to 
cover all the points which were raised by the 
honourable Members... {Interruptions) ... The 
whole world cannot satisfy the honourable 
Member. 

 

SHRl SUKH RAM :     Sir, the    whole world 
cannot convince him. .. . (Interruptions)... 

SHRI RAM AWADHESH SINGH  :  I 
challenge him :  There was an agent between  
both the Governments. 

SHRI SUKH RAM : Sir, as far as the 
(Suggestion, coming from an honourable 
Member, about stitching machines is con-
cerned, we will definitely take that into 
consideration. It will save some of our ex-
penditure and we will definitely consider it. 

Sir, this is a simple, enabling provision and 
it is brought at the instance of the Finance 
Ministry itslef. The Lok Sabha has already 
approved it and we have eome to this House 
for its approval. 1 think 1 have covered 
whatever points have been raised by the 
honourable Members and I hope this 
honourable House will pass this Bill. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA) : The question is: 

'That the Bill further to amend the Food 
Corporations Act, 1964, as passed by the 
Lok Sabha, be taken into con-sideiatiou." 

The motion  was adopted. 
THE VICE-CHAIRMAN (SHRI H. 

HANUMANTHAPPA) • We shall now take 
up clause-by-clause consideration of the Bill. 

Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 
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SHRI SUKH'RAM : Sir, I move :  
"That the Bill be returned." 

SHRI RAM AWADHESH SINGH : He 
could not satisfy me. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA) : He has already said  
that he could not satisfy everybody. 

The question is : 
'That the Bill be returned." 

The motion was adopted. 

[THE VICE-CHAIRMAN, (SHRI    JA-
GESH DEASI),. IN THE CHAIR]. 

STATEMENT  BY  MINISTER 

Accident  in  River  Ganga  near Manihari 
Ghat in Bihar on 6th August,  1988 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : .Sir, this House 
har, learnt with deep regret and anguish the. 
tragic boat accident which took place in the 
river Ganga near Mani-harighat of Katihar 
district in Bihar on 6th August, 1988. 

It has been reported by the Government of 
Bihar that the ill-fated vessel named 
"JALTARANG" started its journey in the 
cross ferry service from Menibarighat to 
Sahebgani on 6th August, 1988..At about 
10.45 a.m., after proceeding about 100 yards 
from Maniharighat the motor launch lost 
balance and capsized. Reportedly about 300 
persons were on board the vessel against the 
rated capacity of 123 passengers. A number 
of country boat; which were near the site of 
the accident picked up about 125 persons and 
brought them to shore. Some of the 
passengers swam ashore. 22 bodies have been 
recovered- and 66 persons have been 
registered as missing. 

The State Government has further reported 
that immediately after the occurrence of the 
accident, the Block Development Officer, 
Manihari reached the spot - within half an 
hour. The District Magistrate Katihar also 
reached  the     spot   at 

2 p.m. Efforts    were made    by tie local 
administration to bring out the vessel with the  
help of tractors  which was not successful. 
Therefore, immediately the Naval       
Headquarters and Eastern Naval Command were  
approached  for  assistance.  7  Naval Divers from 
Delhi and  30 jawans    with 6 boats  from   
Siliguri   arrived   for  rescue an relief operations 
on 7th August,  1988. The Chief Minister of 
Bihar, his Cabinet colleagues and other senior 
officials of the State Government reached the site 
on 7th August 1988 and supervised rescue      and 
relief operations. The Chief Minister also 
announced   on  ex-gratia  payment  of   Rs. 5000/. 
to the kith a-nd kin of the dead. 

Due to the swift current in the river, 
the salvage operations could not be under 
taken effectively. However, with the assis 
tance of a private steamer and one steamer 
of CIWTC attempts were made on 7th 
' 8th and 9th August, 1988 to pull out the 
submerged vessels on the evening of 10th 
August, 1988 the rescue vessels succeed 
ed in temporarily lifting the ill-fated ferry 
launch out of water for about 30 minutes. 
At this time the local MLA and about 100 
persons who had collected there were pre 
sent and the State Government has report 
ed that no dead bodies were trapped in 
side the vessel. It ha; further been re-  
.ported by, the State Government that the 
ill-fated vessel was built in 1975 and re 
gistered in 1976. The State Government 
has intimated that "the statutory iequire- 
ment for the purpose of registfation, grant 
of certificate of survey and issuance of 
certificate of competence of the crew mem 
bers hiive been complied with in accord 
ance with the provisions. The competent 
authority carried out the fitness tests of > 
the vessels arid on completion of such tests 
on 19:2-1988, issued a receipt in form No. 
6 as required under Section 7 of the In 
land Vessels Act, 1917 which is valid till 
18-2-89.% 

A criminal case under, various sections 
including 304, 304A; 307, 280 'and 282 of the 
Indian Penal Code has been registered against 
Shri Narain Prasad Singh, the proprietor, the 
Manager., the . Driver and other crews totalling 
9. The Manager has been arrested on 7th August, 
1988. Other |     accused  persons  are  
absconding. Warrant 


